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Citation : (2015) 1 AJR 95

Hon'ble Judges : Aparesh Kumar Singh, J

Bench : Single Bench

Advocate : Rohitashya Roy, Advocates for the Appellant

Judgement

Aparesh Kumar Singh, J.—Heard learned counsel for the parties. The petitioner is
said to have retired on 31st July, 2014 from the post of Store Officer under the
respondent-Mineral Area Development Authority, Dhanbad.

2. According to the petitioner, his post retirement dues and other service dues
have not yet been paid despite representations made by him before the
respondent-authority of M.A.D.A. vide Annexures-6 to 10.

3. Learned counsel for the respondent-M.A.D.A. submits that if the petitioner
approaches the competent authority under the respondent-M.A.D.A. with a fresh
representation, his grievances shall be looked into and redressed in accordance
with law as per the scheme framed for retired employees.

4. Having heard learned counsel for the parties, since the matter relates to post
retirement dues and other services dues, at this stage, without making any
comments upon the claim of the petitioner, the writ petition is disposed of by
giving liberty to the petitioner to approach the Managing Director, M.A.D.A.,
Dhanbad by filing a fresh representation within a period of 3 weeks together with
all supporting facts and documents for redressal of his aforesaid grievances. On
receipt of such representation, the Managing Director, M.A.D.A., Dhanbad shall
consider the same in accordance with law and after verification of the service
record of the petitioner pass a reasoned and speaking order within a period of 12
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weeks thereafter, which shall also be communicated to the petitioner.

5. Needless to say that if the claim of the petitioner regarding post retirement
dues and other service dues are found to be legally admissible, the same shall be
disbursed to the petitioner along with statutory interest as per the scheme,
which is being made applicable to retired employees of M.A.D.A. Accordingly, the
writ petition is disposed of in the aforesaid term.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/arun-kumar-karn-appellant-hash-… Page 2 of 2


